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& Cthere ,.... C._.csite Parties,

Hon.,Justice Kenleshwar ath, v.C,.

e et

tien, K. Cbavya, Ad..__

This a:plication undrr Sectiorn 19 of the

[

Tribinals Act XIII of 1985 ic for issue

Ac¢minicstrative
of a direction

to the apilicant.
2. A questior of jurisdiction Q? this Tribural
o

arcse and the ag.plicant was required to show hcu =he

~ribunal hes jurisdicticn. Aa.peesrance hes not been

made by any _erccn or behalf of the applicant.

3. According to the sta:ement of facts contairned

ir the a. licez:iicr, the g_;licar: was a.jointed es

Se.0’ iclice in .Fe Amy rolice arnd was in ec

militar, sitrvice. IL 48 cta.ed :that h: was _rcrc:cd

to the opposite partics to grant ,ersion

gt=inctic o aceol .

e85 NeC ./l anc hod been awarced dis+i

cf ac.ivz sorvize i

Howen' r, v 11,172,533 he wes discrrrged fra: cre _c¢

cf oL/ (I2) it <le e
rd v re ne lerrcer ro~virec.

—

graz iy oG £ ~vice gra- i Lot hed not L oen r e
a arsiorn.
4. it a e 2oove thet Y clads of e s Yo

€ -
=

cgrcain vars diring World Wer II.

I-

v a% =he a,. licent had beer granted ver

C
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in hic ca. aci . as a

ligmber of e niliteary ferce
ard therefore the provifions cf

of this co.ntr
ACirirrrezive Trnibungles act, 1985 cannct br made

o}
Py

eo-liceble to hirm irn view of SBection 2 (a) of

act. The “ribwnzl has therzfore no jurisdiction.

licetion is dismirsed as be ord

o4 oy .
D -l-he a'.-

jurisdicciorn; i_ will be cper to the avrlicant to

ent authority in the matter.
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Vice Chaimaean

move & *he com.or

»

I.ember (A)

Datzd the 25th 8c,.t,.,1989.

R




.,”

= oL
. &
$
S RS R AU T2 ,.J‘Jongf.‘wm ai 1989(./\)
. 4 e .’vy
SR SR B ) -.‘_;7.2.3.'/ .d-.;. -"..ZD( //‘ L
fedmnl sy L 0k dadia
wEoitdlas o ko Endorsement as to result of examination
R omied cogpstang © , WA
2 £ * A E H th; . uke/

h) s ok SOLaaalion an papnar thJ
| o e geen st
<bomv 1w tomsl otu sota ot the )—*fbf ‘S\('fS "Pé‘{ 7/ ﬂ

-3 T g 4 T ’

e )

3. , El 3 G4l L obise 9
Do, by ny uays it N
. A N A ala I
v .
=) Has .whit masu for not Yad!
“ak* | T ”;h,_::;it,dtiun in time,

4, Fas o Lo witaurisction/ 7

&3

] i - Y )
Vakal at~am: R )
s, Is oo amnlo caarn “htomsanised by S
"‘L\,/j et SR (;,.,"5‘"7/__ .

E sples
b
Jhih the 7

; i
bron filed 9

Rals

WwMETTL refaepod

Wiy neatly typed 7‘4;

S, A%s Ehe oL ot documents heen -
flird ane pac~nmg oore arcserly ? J

T Aave the shronolosinal ‘letails |
UY LepTessnt Lt on mate and the '

UL oome of sgch rupeosentation 7\ﬂ

Tiinetort In ne as..ication?




L
o | @ |

it 2 88
N .
Particulars tu be Examined Endorsement as to result of examination
1.  Ara tho apclication/duplicate \7“5/
copy/spare copies signed 7
12,  Arc cxtra copics of the applicatiop N
with Arnexures filed 9 :
a) Idontical with Lhe Original ¢ T
b) Dcfuctive ? oW,
c) Winting in Anncxurcs Y,
H:sg__*w“pagcsN:s ? ] N
13, Have the file size envelopes U
bearing full addresscs of the /
respondents becn filed 7
14, Arc the qgiyen addrgss the %fTw*
reyistored address 9
15, Do the namss of the partiecs ‘
statcd in che copies tally with Y
those indicatced in the appli~
cation ?
16vx  Arc tho translations certified it
to be ture or suprorted By an )
Aftidavit affimming that they
arz truye 7
17. Arc the facts of the case ) 7\1}
mentioned in item no, 6 gf the .
apolication 7
\7 \,L/)
&) Coneisg 9
b) under distinct heads ? Sf%)
€) Numbered caonsectively R
¢) Typed in double space oh one jfﬁy

side of the paper ?

18. Have the particulars for interim
order praycd for indicated with
reasans ?

19, Whether all the remedies have
been oxhausted, .

dinesh/
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In the Central idministrative Tribunal, Lucknow,

&J

Ben Ch Lu.Ck.Il OWe

Betwgen
ij Lal coo applicant.
¥ERzus, and
Union of India end others. Respondents.
g_g_.neral Index.
SLNO: " PARTICVLARE VIGES.

1. Applisation Under Section 19
Central administrative Tribunal.

2, Index in duplicate conteining
details of documents.

o

g, BERD Sket oD of-@ifs

.

Attested True copy of the Letter

3. Attested True Copy of the Application, é:

7‘“‘ g.;
dated 15.,4.1987,
- G4 A
S o-Arpn" Yy > 18
A
| 7 )
Lucknow;Dated Al ’ g
94 -1, 1888, :\ sdvosate
Counsel for the Applicente
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In the Central adninistrative Tribunal , Iucknow,
Jench ILncknoile
3etween
Brij Lal cose Applicant.
andn

Union of India andi others., Respondents,

DETsIL OF INDEZ

le Attested True copy of the applicationsent by the
applicant requesting that financial condition of
the applicant is not good assuch he id facing
great hardship so in consideration of the passed
services of the applicant pension may kjndly
be awarded to the applicant.

2. Attested True copy of the letter No,501031/5.P.(G).
dated 15.4.87 cafusir; to grant of the pmnsion
to the applicant.

B\ /
-/
Lud&nON:',Dat ed \/\/ I
A " Advocate
.,a‘*) } /
Counsel for the Applicant.
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In the Central Administrative Tribunal, Lucknow.

Beneh Lucknow.

Bx’ij L&l seso
and

10Union of Indiay

Applicant.

2eComnandent army Yedical Core, Lucknow.

3e.Leftinent Of ficer InchargeiuPensiOn Groupe,

Army Medical Core Records

-~ —

DETAILS OF APPLICATION

1. Partieulnrs of the applicants.

(1) Tame of the apnlicent

(%) Name of Father

(iii)Disgnation & Office in
vhich employed.

(iv) Office address

(v) address of Service
of all notices.

2. Particulars of Responderts.

(i) Nane &/ or lesignation
of the Respnndents.

(il) 0"%¢s alrzsses of the
Respondents.

(iii) Service of all notices

Ckn OWe

LN ] Re SpondentSO

Brij Lal

Avasan

Soldier (Nayak)
( Poona )

Army Medical Core-
Records Iucknow=2,

Brij Lal; village-

 Bangawan,P.0.Bhilsar,

Districk Barabanki,

1. Union of India
through Secretary to
Govt. of India, Minig-
try of Defence= New-
Delhi,

2.0ormandent army
Yadical Core, Lvcknow,
3eLeftingnt Cfficer
licharge, Punsior
Trouare, arry Vedical
core, Luclrou-l,

Same as in(1) above.
Seme as in (i) above.

cOn‘kd. ¢ ¢ 2/’
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3s Particnlers of order egainst
vhich the application made.

(i) Order No.
(ii) Date
(iii) Passed by

(iv) Subject in trief

O

b Jurisdiction of the
Tr ibunal.

. Limitation

0. Facts of the Case.

501031/5.P4(C).
15.4.1987,

Officer Incharge~
Pendion Group.

The applicant after

dis charge from his
service hs mrote o
letter to the Ceparte
ment for pension,Then
the_depar tment has
replied that *he
applicant is not entie
tled for the rersior,
beceuse hie servedtte
acp - tr.nt lg: ‘len

-—t LGS e

The applicant declares
that the subject matt-
er of khe order agains

which the applicant

wents redressal F¥EK
is within the jurisdi-
ction of the Tribunal,

The applicant further
declares that the
agpli cation is W +Lin
the liritetion presce
ritec in sectien 21
0f the cwririctr-*ive
"riburel ot 200F,

1. That the petitioner was

appointed on 12,11.,1941 as
Spay Police, Army Police
in the Active Military
Service and-he was promoted

as A.C./i.X. "aud his ro.was

8454¢E,

2. Tutt the petitioner was in
active service and he ras

3e

avarded africa Star Var

I'adel and Itly 34.r, tke

Petltlouer Jas murticipated
in ver ser-ice VL from

o/de 10 10,48 ara GUF from
1/43 to0 12/45 successfully,

That the petitioner had
completed his more than 12

contddo °e -3/"
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6.

Relief Souzht

8o

be

8. Interim order of
prayed for...

years service in the department
and the petitioner was proved
himself as most disciplined
Military persoral and did all
the best towards his duty.

That the petitioner character
was good no any adverse intery
was made to the service of the
etitioner and he was dicharged
rom service on 11,12.,1953 from
the post of AO/MK(2) with the
remark "services no longer requ-
ired beinz surplus to establis-

hment."

That the petitioner was- di schar-
gedf rom service as surplus by
the department and no any bene-
fit was given to the petitioner,
The petitioner received only
war gratuity and service gratu-
ity to Rs.444.11 only and no
pension was provided to the
petitioner.

That the petitioner has served
the depariment for more than

12 years and according to the
depar tment reply the qualifying
the service was mention as
21.3,1954 in the certificate of
service and t he petitioner was
discharge from service 11,12,53
which was mentioned in the

cer tificate.

In view of the facts mentioned
in para (6) above the applicants
prays for the following relief:

Respondent be directed to grant
the pension since from thed ate
of the d ischarge =md pay all
arrears of pension to the
applicant accordingly,

This application be allowed with
cost and any other releif the
a:plicant be deemed and  eeceso

eesecess U0 be also granted to
hin,

cont do . -4/"”"
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9, Details of the remeay The pllcant declares
exhausted. tha t he has availed of the
oppor tunity of moving
representation twhich was
replied on 5.4.87 in not
providing the pension by
the depar tment.

10. Matter not *endlng ) '

with any other courtsect. T.e appllca.nt further'
declares that the matter
regarding vhich this
application has been
made is not pending
before any court of law
or any other authority
or any other bench of
the Tribunal,

11. Particulars of pOStal (1)Number of the Indian

order inr esnect of ostal order.
the appllcatlon fee. (ml Jate of Issue postal
ordepr
(1ii) Post of fice at which
payable.

12. Details of Index. An index in duphcate
containing details of the
documents to be relied
upon is enclosed.

13. List of erclosures (i Application
(ii)Letter dt.15.4.87.

In Verific at1 on.

I, Brl; Lil, son of Late E:rl Avasan alschargedas

Nayak, resident of Bangamn, Post Bhildar,Distt.

Barabanki, do hereby verify that the contents of para
1 to 138 are true to my personal knowledge and belief
and that I have not suppressed sy materi al facts.

Lucknow;Dated W
2 5 s 19851 Applicent.,

O The Registrar, -
The uentra}. Adminigtrator Trlbunal
Lucknow 3dench Lucknow.
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In the Central Adrinistrative Tribunal, Lucknow.

Sench_Luclmow.
Setwazen
Brij Lal ‘ oo applicant,
gro
L
Unflon of India and otherse ... Respondents.

affidavit. in Supiort of the application
u/s 19 of Uentral administrative Tribunal.ac

%4 1, 3ri] Lal , son of avasan, aged about 80 years,

resilent of village 3angaman, Post Shelsar, Pahsil

Rem Sanehi Ghat. Distriet 3arabanki, the deponent do

hereby solemnly affim and state on oath as under:

1. That the deporent is the applicant in the Dove
‘ noted case as such he is fully conversant with the facts
5 depo sed hereinaf ter.
2o That the .ontents of the application af para
e ;-:‘_,,.,4;,;::\ 1 to 13 of this affidavit are true to my personal
,:, :’ N ..\‘ -
o _ knowled e. ukkiz
’ L \\ \ RIS
L - Q . . . .
by | 3. That nothing in the false and ¢ neealed in
,
_ / the ab0V§ ap:;licationfl'{lat the annexure no.l and2 are the
. e true copizs of the originals,
Luckrow;lated S
' ’/{) J
‘;ﬂ. 23.1,1989, ) Depon ente

Jeri®ication

I, the above nansd deponeat do heraby veri’y
that the contents of pras 1 to 3 0f this afidavit
aretrie tomy nesonal knonledge. 1i0 part 0f it is
false anu noth'ng material has been concealed. 50 heln
ne %0de /o

. ) T
Lugruow;dated L 5- V. é\s Deronent,
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(
. \J‘)\'\cit.: \)C Y‘;'I.\q.‘,,kks -

I, identify tie deponent who has signed before

4 S

Solemnly af*‘xmled before me on 1—3 \ L\>

meo

oL
Advocate.
at ’ 55" &vme/Psm’ by the deponent ™~ \57\ L.
vho is 1denx.1f1ed by Sri ‘.’ \<. Qb\w»\\utc

advocate dizh Court of Judicature at allahabad,

Lucknow Sench lucknov.

I have satisfied myself by examining
the deponent that he understood with the contents
of tals affidavit which have been read over and

explained by me to him,

k m\6 L\ PO - LN

t@.N. KHANAS
S&RTE CN AL T <BA
:“ﬁfi’i (S R AT Jd
L.:c'::a. v “epch © o LKnow

'(.} ,"‘ O
le,tﬁ -3 5 .,...... ——"
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In the Central Lsdsinistretive “7Triduncl, Lucrrom,

lanch acgkrowe

Jatwsen
i Lal ves ‘ #pplicant.
LB XK, and
Union of Indie wnd otaers. lespernderts.

reneral Index.

e, - e
YR b K]

Tty e By .Lu,.l.r;:].\)

i wnpplication Tider Hecticn 18
Centreal sdninistrative ‘fribunal.

2. :ndex in duplicate contoiniiy
doteils of documents.

Fe  attested "ras Gooy 97 the .ovlicatior, .6

%. Attested “rus co.y of tac weiter 7-8
deted 1504019870
S AFFIDACY T G—1o
r\
] S /
Incknowypated e o
- s . 1 A v
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In the Central .wrinistrativa

Tereh Lucknow,
?I‘ ij Lal ess
gnd

lUzlon of iuulas
2eCommundent .ray .
Lear

eleitinant Cf i ~LCUaTE @,

‘ribun.l, Lucknowm,

Applicant,

caloul COPe, LUGKLOW.

2snsion “roupe,

Aary ..cdicel Jors ecords Luckrou.
eee _csnondents,
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